IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

0.A. 124/97 Date of decision: 2.7.97

ggtween

R. Krishnamoorthy v Applicant

And

1. Chief personnel Officer,
S.C.Rallway,
Secunderabad.

2. Union of India rep. by

Secretary, Railway Board,
New Delhi. ++.. Respondents

Shri P.P,Vittal «ss Counsel for applicant

Shri N.R.Devaraj .+« Counsel for respondents

CORAM

|57 I
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HMON'BLE SHRI H. RAJENDRA PRASAD, MEMBER (ADMINISTRATIV

ORDER

shri p.P.Vittal, learned counsel for the ppplicant

has produced a letter received from the Ministry of Rajilways,

(Railway Board)dated 30.4.97 to the effect that the oriers
contained in letter No. F(E)YIII/94/PN1/26 dated 23.6.95 have
been madified to the extent that the reckoning of Charge
Allowance as pa: for pension, gratuity and leave encashment,
issued earlié?ie?géctive from 1.4.95 has since been mgdified to
take effect from 1.1.86 to 31.3.95‘as well. This ihas [conveyed
in the Poard's order dated 30th April, 1997. With this the méin
grievance of the applicant in this OA has been settled. Nothing

survives in this QA and it is accordingly disposed of |without
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(H. Rajendr rasad)
Member (Administrative)

2nd July, 1997
. . N v . S ]
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any directions.
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IN THi CENTRAL ADNMINISTR..TIVE TRIBUNAL
HYLERABLD BENCH AT HYLERABAD -

THE HON'BLE MR.JUSTICE
VIGE-CHAIRMAN

ang

THE HOW'BLE MR.H.RAJENDRZ PRASAL:M( &)

Date d: L—‘) ~10e7

ORDER/JUBGMENT S /

Moho/R.AL/C. 5O,
in

Ouiao, WMy )c(’) )

T.A.No. (wepa )

Admittjg and Interim directions
Issued.

Allowe

Disposed of with cirections
————— .
Disnfissed. -——f~_~‘*;;

Rismissed as withdrawn
‘Dismissed for default.

Ordeded/Re jectec.

No order =5 to costs.
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